Name of the Corporate Debtor: Padmasdevi Sugars Limited (IN IQUIDATION) CiN : U15421TN1995PLC029913
Date of commencemant of CIRP: 15th October 2013; Date of commencement of Liquidation: 20th April 2021

UST OF STAKEHOLDERS as on 3rd March 2026, NCLT taken on record date: 17th March 2026

Flling under clause {d) of sub- {5) of regulation 31 of the 18Bi (L Process) 2016 |
i 5 - Ust of O creditors Dues}
Datalils of claiment Datalls of Claim Received Detalls of Claim Admitted
Amount % share Amountof | Amountofany Al ¢ of clal
SNo . Amount of covered by lien Whether lien In total nﬂ.”».._.wn:on mutuaf dues, | Amount of clalm ao:.“.no.: "™ | Remarks, if
Department Government Date of Recelpt| Amount claimed Clslm Natureof | @ ttachment /attachmant amount of Claim that may be set- rejscted verification any
Claim removed? off
admitted pending (Yes/No) claims
disposal admitted
1 |Employee’s Provident Fund Organization CENTRAL GOVERNMENT 17,01,131] 17,01,131{ Unsecured 0.02%. - - - -
2 State Commercial tax ) 3,18,36,544| 3,18,36,544]  Unsecured No 0.38% - - - - Note 1
3 GST and Central Excise 3,08,48,871/ 3,08,48,857] Unsecured No 0.36% - - 14.00 - Note 2
4 _hmanm_mo<m=::m=n 2,28,52,83,557| 5,51,81,726{ Unsecured No 0.65%: - - 2,23,01,01,831.00 - Note 3
2,34,96,70,103| 11,95,68,258 1.41% 2,23,02,01,845 -

Note
1. The Claimant submits a claim form for Rs. 2,21,59,044/- belatedly and the same was rejected by the Erstwhile Liquidator. Against the rejection, they had preferred an application in NCLT in which they had revised their claim amount to Rs, 3,27,18,102/-. Later on vide their letter dated 07th Apr’ 2022, they once again
revised their claim amount to Rs. 3,18,36,544/-. Pursuant to the directions of Hon'ble NCLT in IA(IBC)/794/CHE/2021 dated 25th February 2022, wherein the delay in submission of claim was condoned, the Erstwhile Liquidator adjudicated the claim accordingly.

2. The Claimant submits a claim form for Rs. 3,08,48,871/- belatedly and the same was rejected by the Erstwhile Liquidator. Against the rejection, they had preferred an application in NCLT. Pursuant to the directions of Hon'ble NCLT in IA{IBC)/308/CHE/2022 dated 07th November 2022, wherein the delay in submission of
claim was condoned. Erstwhile Liquidator has not shared the documents submitted thereafter by the claimant & his adjudication thereon. In claim form, the claimant informed that the claim is submitted without prejudice to the encumbrance in favour of the department vide Na.Ka. No. 320(1)/2018 at 23rd August 2018,
3. The Claimant submits a claim form for Rs. 228,52,83,557/- belatedly and the same was rejected by the Erstwhile Liquidator. Against the rejection, they had preferred an application in NCLT. Pursuant to the directions of Hon'ble NCLT in IA{IBC)/696/CHE/2021 dated 25th February 2022, wherein the delay in submission of
claim was condoned, the Erstwhile Liquidator the claim by itting it gly. In claim form, the claimant informed that the Attachment of property u/s 281B of the Income tax act, 1961 issued.

For PADMAADEVI SUGARS LIMITED
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